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3ITS2I/ORDER

Per Manjunatha, G. A.M

This appeal filed by the assessee is directed against
the order dated 28.03.2019 of the learned CIT (A)-1, Hyderabad,
relating to A.Y.2014-15.

2. The learned Counsel for the assessee at the time of
hearing made a submission at bar that since the application filed

by the assessee before the NCLT has been admitted for
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adjudication, the assessee wants to withdraw the appeal. The
learned DR has no objection for withdrawal of the appeal by the
assessee. Therefore, the appeal filed by the assessee is dismissed

as withdrawn.

3. In the result, appeal filed by the assessee is dismissed

as withdrawn.

Order pronounced in the Open Court on 16t May, 2024.

Sd/- Sd/-

(MAHAVIR SINGH) (MANJUNATHA, G.)

VICE PRESIDENT ACCOUNTANT MEMBER
Hyderabad, dated 16t May, 2024
Vinodan/sps
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